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0' R D E R (0RIL) 

onble Srnt. Lakshmj Caminathan; 

Nonn 	for the a:>o.t.ic.ant, even on the second call, 

t Lea& rratter and was crecIfjcallv listed 

nrlccri by order dated 4.12.2003 ,  in the 

all the learned counsel for oartjes,, 

- 	.' 	.....-. 	
..-. 	i' 	.... 	 . 	 L ....-. 	. ,..,)I„,.- ii 	i.j'.,.'::: 	Ui 	LIII  

b':,.” the learned senior counsel 

f.L 	':c.':...ntcs t:c:ccH:hei' with the other learned counsel 

II.L)Il''L.,1 
1...,' 	

.L'' 	in L,Zi 11- 	of 	the 	f1  

H:: M , K, Quurt'o 	dated 5.11.2003 in CUP 70C1/2CQ 

-. --,.-.,,.d. 	-,-'-.-.--'.---.- 	.,I __. ,_. 	__ - 	,..,,_,,__, 	..- , --.l--,._,_I ii 	I 	.R'1LHL; 	id-' 

the 

Administrative  Ti..i.jr i nJ,', 	'ct. 	1985 .a.s 	the 	applicants 

of the r"rrfied Fries of the Union, 

Pci ice Force (CRPF) and the 

Hi c:u1 (oP') ,, 	the irnpuqned 	orders 

the cfr'r":;a.ijd cases ha'.-'e a bearinq on their 

condil:.ro - i'.., 	We find force in the submissions of 

ali 	the .1.e,ei - nr,J counsel for rescondents, Further V  Shri 

Arun 	 • 	--' 	• ,. . ., 	. 	.. 	I Ij. 	 I 	 counsel II 	i LlI1iLtU 	I1L 

anoifcanL: 	in the ,ec:r'n.ec Urit:: f:('tf]c:ri cendinq before 

'Hf:: 	DeLi Hiqh Court also t:eiorq to CF.:PF 'ihich 

tart 	',' 	..:ci' cc:n1':Lr red U" all the learned 	counsel 	for 

rcon.Jent-, 	III the oder of the Honhle Hiqh Court dated 

5.11.2003,we no La that the counsel for respondents were 

a], cc orssentan d , " of: .i ces were acceoted by t hem, 	T he 

, udcjrnen L of the Hon ble Supreme Court in L. Chandra Ku"ar  

V. 	Union of india Q others (1997) 3 SCC 261 is fully 

applicable to the V nlr in the presen t cases,. 	-. 	
.. 
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0=ndents in 
 

its Orloinal jurisdiction  

of the Coi1atitLiOrl  of Indja WC find 

	

45 	the . 	 fl -  o fh--j 	N.K.AqQarwal, 	learne1 

	

1 	
. . I - 	 1.  Luthra, Lea iC.i 	JUC 

:c•:y ooun,eL that the oresen-t: 

maintainable in the Tribunal for want of 

to 	.y X will not be either 

riLiijn;] at this staqe or in the inter $',f 

ordorL, !ah:jch ITICV have a bear inq on 
H.. 	or .L L:r 	

the same issues are oendinq before the 

1:. :io;,jrIriv also hai.'inq r- eqar-d to the 
O f 

	

, . 	,._, 
.. 	 /'. 	•-r 	

I 	r 
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of the abo'.,'e,, 	the aforementioflCd ON, 
c.;':'. J..:L79,.'2rc 	and 	Cf '"1389/2003) 	are 

of lurisdiction,with liberty to the 

	

to Proceed. a.: .od"."jae,1- 	in accordance with law. 

re'.1affl.' is directed to return the 
,OI".1IT 

ic;nf-:, 	keepinq one 	set 	for 	record 
ii  j . , 	. . a"OFdanca ub th the Rrocadu -- e Ru1ea 
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